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O RDER




This appeal is one of the eighteen appeals against the
Impugned Order of the Haryana Electricity Regulatory
Commission dated 17.02.2002. In all the eighteen appeals
applications for condonation of delay have been preferred. All
these applications are based on the same facts. The
interlocutory application No.10 of 2007 in AFR No. 99 of 2007,
for condonation of delay, has been dismissed vide an order

recorded in that appeal today.

The present Interlocutory Application No. 12 of 2007, for
condonation of delay, is also accordingly dismissed and the

appeal is rejected.
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